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(b) if so, wbat are the details ef 
such arrivals and sales during the cur .. 
rent year; 

(c) whether any inquiry has been 
conducted into such arrivals of Be 
called Hgitt clothing" and the reasons 
tor abandoning the consignments; 

(d) whether such gift clothing are 
arriving in other ports also; and 

(e) if so, the details thereof? 

THE MINITSER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) Imported goods including bales 
of used clothes from Western count-
ries, \\,rhen not taken delivery of by 
the consignees at Madras Port are 
dl~posed of in public auction and also 
through sale by private agreement at 
the rates approved by Collector of 
Customs at Madras as per provIsion 
ill the Major Port Trust Act. 

(b) No such consignments arrived 
at Madras Port during the year 1980-
81 (upto October 1980). The bales of 
clothes weighing 75 tonnes imported 
from Western countries \vere sold 
during 1980 (upto October 1980). 

(c) The Collector of Customs, Mad-
ras, had conducted Investigat'lon in 
1979 into the alleged abuse of the 

customs duty exemption in respect of 
foodstuffs, medicine, medical stores, 
clothing and blankets received as 
gifts at Madras Port from donors 
abroad for the purpose of free d'lstri-
bution. As a result of this investiga-
tions. the Collector of Customs, Madras , 
took action against such of the impor-
ters as were found to be misusing the 
concession. Th'lS action seems to have 
reseulted in considerable reduction in 
the importation of so called gift con-
signments and in some cases even in 
abandonment after importation. 

(d) and (e). Used clothing gift con-
signments are also received at Cal ... 
wtta Port. When certain consignments 
are held up in the Port for unduly long 
I>eriod incurring heavy rent and the 

consignees decl'me to clear the goods, 
the Port has decided in 1979 to hand-
over such old used clothing to Mother 
Teressa and also to the Bama Krishna 
Mission on a half and half basis after 
obtaining customs clearance. 

N eglig'lble quantity of gift clothing 
consignments are being imported 
through the ports of Bombay and 
Cochin. There has been no import of 
such gift consignments of cloths 
through other major ports in the 
country, 

Sending delegations to China by 
Dalai Lama 

515. SHRI SATISH AGARWAL: 
SHRI N. E. HORO: 
SHRI RAJESH KUMAR 

SINGH: 
DR. V ASANT I{UMAR 

PANDIT: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) \vhether it is a fact that Dalai 
Lama proposes to send more delega-
tions to China; 

(b) whether it is also a fact that 
Dalai Lama has also sent some dele-
gations in the· past to Tiltet and if so, 
the achievements of these delegations. , 

(c) whether the Government 01. 
India have allowed Dalai Lama 
before such delegath)ns are sent; and 

(d) whether Government have 
given permission fOr despatching more 
delegations to Tibet by Dalai Lama 
and if SO, on what grounds? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) H. H. the Dalai Lama has 
indicated in some of his Press inter-
v'lews that he proposes to send more 
fact-finding delegations to China. 

(b) . H. H. the Dalai Lama has so 
far sent three delegations to Tibet. 
From the Press statements concerning 
these delegations iSSUed by H. H. the 
Dalai Lama, it is not possible to quanti .. 
fy the achievements of the delega-
tions. 
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(c) and (d). The Government of 
Itldia regard the contacts between the 
representatives of' 'the Dalai Lama 
and the Chinese authorities as a 
matter primarIly concerning the Dalai 
Lama and the Chinese authorities. 
Therefore, the Government of India 
granting permission for more delega-
tions to VIsit Tibet does not arisc. 

Kidnappin" of In.dian Embassy 
Omcia} in Pakistan 

516. SHRI SATISH AGARWAL: 
SHRI CHHANGUR' RAl\f: 
SHRI MADHA VRAO SCIN-

DIA: 
SHRI B. V. DESAI: 

Will the Minister of EXTERNAL 
AFF"AIRS be pleased to state: 

(a) whether it is a fact that an 
Indian emba!l.lsy employee was kidnap-
ped in the presence of Pak Police in 
1Font 01 the house of a Supreme 
Court judge, taken 20 KM away from 
Islamabad and beaten up and hi! 
vehicle Was damaged on September, 
1980· , 

(b) if so, whether Government had 
protested against this to Pak Gov-
ernment; and 

(c) if so, their reaction in this re-
gard? 

THE MINISTER OF EXTERNAL 
AfFAIRS (SHRI P. V. NARASI~HA 
RAO): (a) An Ind'lan Embassy official 
in Pakistan whilst returning home on 
his scooter was waylaid by some per-
sons, beaten up and questioned for 
some time on 4th September, 1980. 

(b) and (c). The Government have 
lodged strong protests with both the 
Pakistan Foreign Office In Islamabad 
and the Pakistan Embassy in New 
Delhi. It was pointed out to the 
Government of Pakistan that such in-
cident could vitiate the climate of 
Indo-Pakistan relations and the Gov-
ernment of Pakistan should adhere 
to the provisions of the Vienna Con-
vention regarding the protect'lon of 
Embassy personnel. 
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